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their services in the army and select-
ed for Emergency Commission and
posted at out-stations including the
frontiers in contravention of the
declared Government policy not to
dislodge families of armed personne!;

(b) if so, how many families have
been served with such notices:

(c) how many have already been
evicted since the allotee went out on
selection for Emergency Commission;

(d) the period of notice already
allowed; and
(e) whether  any representations

against such evictions are pending?

The Minister of Works, Housing
and Urban Development (S8hri Mehr
Chand Khanna): (a) According to
the existing policy of Government, a
Government servant who is sclected
for an Emergency Commission can be
allowed to retain General Pool ac-
commodation during the period of
training and thereafter for a further
period of two monthg if he is posted
to a ‘non-concessional area’. If he is
posted to a ‘concessional area', his
family is permitted to retain the civil
accommodation or to occupy suitable
alternative accommodation until he
is re-posted to a family station or until
he avails of the concession that may
be given by the Ministry of Defence
to move his family to a selected place
of residence at another gtation, sub-
ject to normal rules applicable to
regular service officers'personnel.
There has been no case of contraven-
tion of this policy.

(b) Does not arise.

(c) to (e). No families have so far
been evicted. However, in one case
of an officer, who was gelected for
Emergency Commission, and posted to
a ‘non-concessional area'. a notice to
show cause why eviction should not
be done has been served as the officer
did not vacate the accommodation at
the end of the concessional verind
permissible in his case.
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Reservoir on Cheyyer River
4880 Shri Eswara Reddy: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether the project reports of
Pulivendala channel agnd reserveoir on



Written Answers

14757

river Cheyyer in Cuddapah district
of Andhra Pradesh was submitted by
the State Government;

(b) if so, the action taken thercon;

(c) whether it is a fact that founda-
tion stones were laid for both the pro-
jects as early as in 1961-62, and no
work has been done since then on the
projects; and

(d) if so, the reasons for the delay
in their execution?

The Minister of Irrigation ans
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) Does not arise.
(¢) Yes,

‘d) These two schemes were 1n-
cluded in the list of pdditional new
irrization. schemeg on which a view
had yet to be taken by the Planning
Commission, regarding their inclusion
in the Third Plan.

Street Lights in Government Colonles
4881, Shri Himmatsinhji:
Shri Yashpal Singh:
Shrj Sudhansu Das:
Shri B. K. Das:
Shri S. C, Samanta:
Shri N. R, Laskar:

Will the Minister of Works, Housing
and Urban Dev t be pl d to
state:

(a) whether street lights have not
been provided in certain Government
Colonies occupied by Government
servants;

(b) if so, the names of these Colo-
nies;
(¢) the reasons therefor;

(d) for how long the street lights
have not been provided in these
localities; and

(e) when Government propose to
provide street lighting in these areas?

MAY 5. 1966
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The Minister of Works, Housing
and Urban Development (Shri Mehr

Chang Khanna): It is presumed that
information has been sought for in

regard to Government colonies in
Delhi only. If so, thc answer is as
follows:—
(a) Yes.
(k) and (d)—
(i) Shahjahan Road--Since Octo-
ber 1963.

(ii; Part of Pandra Road—since
1954.

(iii)  Punchkuin Road (lype 1
quarters)— since December
1964,

(iv) Multi-storeyed flats in R. K

4 'Puram—Since Septemben
1965.

(v) Part of Neighbourhood II and
Neighbourhoods IV, V and
and VII of R, K, Puram—

Since September, 1965.

(c) Provision and maintenance of
street lights is the responsibility of
the local bodies. Except in part of
Pandara Road. street lights have
been provided by Government in the
other colonies but these have not yet
been taken over and energised by the
local bodies,

Of the colonies, Shahjahar Road,
Pandra Road (part) and the multi-
storeyed flats in R. K. Puram fall in
the area of the New Delhi Municipal
Committee who have not agreed to
energise the street lights and maintain
them as the roads are not ‘public
streets’ within the meaning of the
Punjab Municipal Act.

Sanction for the provision of street
lights on Pandra Road (part) has
been given by Government but the
work has not been executed as the
New Delhj Municipal Committee are
not agreeable to taking over the street
lights for maintenance, etc.

The other two colonies are within
the jurisdiction of the Delhi Munci-
pal Corporation. The street lights pro-
vided by Government will be energised





